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JUDCHMENT Dt: 18,4.1985

(48 PER HON'SLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri K.Sudhakar Reddy, learned counsel for
the applicent and Shri N.V.,Ramana, learned standing

counsel for the resvondent.];

2. By the impunged order dafed 2.12.1994 an amount
of m.18,615)- from cut of the terminal berefits payable
to the-applicant was withheld by alleging that it is’
cue towards 'damages rent'., The same is assailed in
this OA by alleging that it is vitisted as no notice

was issued before withholding it.

3. It is stated IOL LT Lo opuimwer wis —-on —
applicant was élready issued & notice to the effect
that if he is not going to vacate the quarters, damagew
rent will be g collected from him and hence no further

show cause notice is necesssary.

4, The learned ccunsel for the applicant submitted

thet no such notice was ildgsued to the applicant.

5. “here will be further delay which may cause
hardship to the applicant if we sre going to coneider

that aspect by reguiring the respondent to file reply
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and ther to give copportunity teo the applicant to file

rejoinder. - ‘ .

6. In the circumstances, it is just &nd proper to

pass the following order:é

The respondent has to issue reguisite notice
to the applicant by 1.5.1995 requieing the applicant
to show cause as to whg;}'damagek rent' of %.18;615/-
cannot be regovered frem him and ¥hER that guestion
has to be decided on receipt ¢f the explanation, ITF
&=y, to be submitted by the applicant for such notice,
expeditously and preferably within one month from the
date of receipt of the explanation. 1411 then, the
amount of Fs5.18,615/- can be retained by the respondent.

If ultimately the respondent decides that the applicant

is not liable te .pay the damaged\rent or when the demagey

rent gz that is payable is less than Rs.18,615/-, the

entire emount or the b&lance as the case may ke " __ /
e KL =il Bk
has to be paidiwith ihterest ® 12% per snnum from the
the

date /other terminal benefit amount was paid to the

applicant till the date of remittance to the applicant,
oy

It is needless to say that ifiﬁekis going to be aggrieved

by the order to be passed by 'the respondent in regard to

this aspect, he is free to move this Yribunal under

Section 19 of the Administrative Tribunals Act.

7. The OA is ordered accordingly at the admission

stage. lo costs./
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Admitted and Interim directions
issyed.

rsposed of with,directions,
Dismissed.
Dismisged as withdrawn-

Dismissged for default

ejected.

o.order as to costs.

KLY

L Sestupesimplire,

€antral 'Aﬂministré'iizésr Tribunal

"DESPATCH
%) JUN 1995 &
HYDERABA

D BENCH.






